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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER

TWO THOUSAND AND TIVENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:2i630 oF 2020

Between:
Janardhan Sneha Latha, D/o. Dayakar, aged.23 years occ. S-tudent, D No.11-

ee'5;;i;; c".;h' Ni';i, shd#r'lisCr' I/eachdl Malkajgiri District'

...PETITIONER

The State of Telangana. represented by its Principal.Secretarv' Medical and

Health Family wertare oepJrt",ilniltsSSti[aii''i eliroins"' Hvd'erabad

Kaloii Nararayana Rao University of Health Sciences' represented by its

Registrar, Warangal.

AND
1
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Petition

circumstances

3 The Convenor, NIBBS-2020-21, Cio Kaloji Na Rarayanao University of Health

Sciences. Warangal

...RESPONDENTS

under Article 226 of the Constitution of lndia praying that in the

statedintheaffidavitfiledtherewith'theHighCourtmaybe

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of Mandamus, decraring the action of the respondents particurarry

the2ndrespondentinnotconsideringthepetitionerforcounselingandadmission

into MBBS course under Category-BandC in NRI Quota for the academic year

2O2O- 21by receiving the requisite fees as illegal' arbitrary' unconstitutional and

consequently direct the respondents to consider and include the name of the

petitioner in the counseling for admission into MBBS course under category-B and

C in NRI quota for the academic year 2020-21'

IA NO: 1oF 2020



Petition under section 151 CPC praying that in the circumstances stated in

the affrdavit filed in sLrpport of the petition, the High court may be pleased to direct

the 2nd respondent trt consider the case of the petitioner and perm t the petitioner

to appear the 2nd :ounseling under NRI Quota ln Category - B and C for

admission into MBBII Course for the academic year 2020-21 b1', receiving the

requisite fees, pending disposal of writ petition.

Counsel for the Petitioner: SRI PENUBALLI RAMESH BABU

Counsel forthe Respondent No.1: SRI P. SHRAVAN KUMAR GOUD,
GP FOR MEDICAL HEALTH FW

Counsel for the Respondent Nos.2and 3: SRI A. PRABHAKAR RAO' SC FOR

KALOJI NARAYANA RAO UNIVERSITY OF HEALTH SCIENCES

The Court made the following: ORDER



THE HON'BLE THE CHIEFJUSTICE ALOKARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION N0.23630 of2020

ORDER: (per the Hon'ble the Chref Justice Alok Aradhe)

None for the Petitioner.

Sri P.Shravan Kumar Goud, leamed Govemment

Pleader for Medical, Health and Family Welfare appears for

respondent No.1.

Mr.A.Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as 'the University') appears for

respondent Nos.2 and 3.

2. In this Writ Petition, the petitioner is aggrieved by the

inaction on the part of the University in not considering the

case of the petitioner for counselling and admission to MBBS

course under category-B&C in NRI Quota for the academic

year 2020-21.

3. A Bench of this Courl by an interim order dated

23.12.2020 had permitted the petitioner to participate in the

counselling.
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CJ & JSR, J
\\. P.No 23630 ot2o2o

4. In vierv of the aforesaid interim order as well as the fact

that the acir<lemic year 2020-21 is over, no further orders are

required to be passed in this Writ Petition.

5. Accorrlingly, the Writ Petition is disposed of.

Miscellaneous applications, if any pending, shall stand

closed. Tlierr: shall be no order as to costs.
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To,

SD/- T. TIRUMALA,DEVI

//rRUE copy// ASSTSTANT REGtytRAR

sEcfloN 6Urrcen
The Principal Secretary, IVledical and Health Familv Wsecretarial euijii jr, irrJ'sute of T etansana uv,i"rrfiIfir" 

Dr:partment,
t he Registrar. Ka toji Na ra rayan, nro uiireistii"'iitirrtn Sciences,

31A.""?ly"*:lMaBS-2020-2.1, c/o Katoji Na Rarayanao University of Heatth
One CC to Sri pdnubaili Rarnssh B^a6u,. Advocate tOpUCl
3:5,fit:",":::li361o3i*' 

nao s-c toi xati;i;;;i;;, Rao Universitv of
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HIGH COURT

DATED:1811012024
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ORDER

WP.No.23630 of 2020

DISPOSING OF THE WRIT PETTTION

WITHOUT COSTS
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